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CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKULAM BENCH
0.A, No., 156 of 1999,

Monday this the 8th day of February, 1999,
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HON'BLE'mR. A.V. HARIDASAN, VICE CHAIRMAN

P.N, Chandran,

S/0 Narayana Pillai,

Assistant Audit Officer, .

P&T Audit Office,Trivandrum.

(TC 9/2364, Sreerangam Lane) R »
Sasthamangalam, Trivandrum, ) .. Applicant

(By Advocate Shri M.R, Rajendran Nair)

Vs,

1. The Senior Audit Officer-in-Charge,
P&T Audit Office, Vth Floor,
Corporation Buildings,
Trivandrum - 695 003,

2. The Director General (Audit), P&T,
. New Delhi. : :

"3. Union of India, represented by A B .

Secretary to Government of India,

Ministry of Communications,:

New Delhi,
4, Additional Deputy Comptréller &

‘Auditor General (P&T), '

Civil Lane, Delhi=b54, _ .. Respondents
(By Advocate Shri Vijayakumar, ACGSC)

L4

The applicition having been heard on 8th February, 1999
the Tribunal on the same day delivered the following:

QRDER

The épplicént who commenced service as an Auditor
in the P and'T Audit Offiée, Trivaﬁdrum on 16.4.1970, was
first promoted as Section officer on 8;4.76 and was later
promoted as Assistant‘Audit Officer on 1.4.84, To his
misfortune, the applicant is suffering from chronic cardiac
ailment., He suffered,ﬁwo heart attacks one in the year 1989

and the other in 1996. He had undergone coronary bye paéé

'surgery in 1996 in the Sree Chithra Thirunal Institute of
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"has been despatche

-practically imposs

Medical Sciences,
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Trivandrum in the year 1996 and is

undergoing periodical checkups and treatment, Owing to

his ailment, he was not in a position to shoulder higher

responsibilities of the post of Auditor and therefore, when .

he was promoted in

promotion. Appreh
again, he made reg
declining all furﬁ
he would not be,af
higher posts even
promotion, He fol
(23),
inﬁarmedgthgt;he h

ié also understood

A,5 representation

ing his difficulti

earlier yea®s he declined to accept the
lending that the applicant woulé be promotéd
resentation to the second respondent (A2)
her promotions in future explaining that
le to cope uﬁtwith the requirements of

if he is posted in Keraia itself on

lowed it up with a reminder dated 8.1,99

Despite this, by A-4 ogder the applicant has been

as been promoted- and allotted to Mumbai, It
that the relieving‘otdet of the applicant

F already. The applicant, therefore, made
on 4,2,99 to the second respondent exXplain-
Fs and making it clear that it would be

ible for him to perform the duties of the

post of Audit Offi
of promotion ofthe
sentation is yet t
that the applicant

the applicant has

that the applicant’®

be adcepted and fo

cer and requesting him to withdraw the order
applicantAas Audit Officer. This repre- -

0 be considered and disposed of . Apprehendlng
would be relieved from his present posting,
filed this application for a declaration

s refusal of promotion permanently is to

r a direction to the respondents to retain

the applicant in the present post of Assistant Audit Officer

till his retiremen
3. When the

learned Additional

t.
applicatidn came up for hearing the

Central Government Standing Counsel Mr,

Vijayakumar, stated that the application may be disposed of

contd.ceces
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with a direction to the see°nd'fespondeﬁt to consider the
A.5 repgesentation of the app;icéﬁt and to give him an
appropriate reply within a reasonable time kéeping the
relief of the applicant pursuant»to 2.4 in abeyance, Thé
learaed counseifor the apﬁliéant states that the above

suggestion would meet the ends of justice and that the

second respondent may be d;fectéd to give propér considerat-

ion to the grounds raisedvby the applicéntuin his

representation.,

4, In the lighﬁ of what is stéted abové and as
agreed to by the learped counsel for the parties, the
appliéation is disposed of with a direction io the second
respondent to consider the request made by the applicant
in A.S representation sympéthetically, in the light of the
fact thé£ the applicant is é‘chronic cardiac patient who
had already undergone by-pass surgery, and‘to give him_an
appropriate reply within é périod of one month from the
date of receipt of a copy of this order, I also<dire¢t.
that the»applicant shall be retained in the present place
of‘posting till a decision as aforesaid is.éommunicatéd to
the applicantbon his representétiOn (A.5). No order as to

costs. . oo L _
Dated this the 8th day of February, 1999,

» AV, HARID
VICE CHAI




TSNS o IR v . B I - L . * A S T TETRERT e AR

1o Annexure A2 True copy af ‘the reprasohatian dated 10/98
sub.ftted by the applicaat to tge 2nd respandant.

20 ;Annexure Aaf Trua copy of the repreeentatian deteﬁ
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1,95 aobmi tteg by the applieant to the 4th respondent.:



